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' , ey 25.6 02° °  On the Prayer of Mr. B.C.
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| ‘ ' 'reply.‘av;a-it"_servic@ report as well as

List again on 6.8. 2002 for |
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IN THE CENTRAL AD NISTRQTIVE TRIBUNAL " &3
GUWAHATI BENCH ":"‘G‘UWQHATI

Contempt Petition No AN /2002

In O.A. No.329 of 2001

In the matter of :

Sri.Chaturbhuj Rai and Ors.
.......... Petitioner

-Versus-

In the matter of :

an o apiplication under Section L7 of the
A
ceiministrative Tribunels ok, L85 praving

for initilstion of a Contempt Proceosding

agalinet he alleged Contemnors For non

ey Aoy ol
‘] I FAe !

compl Lanos of the Judgment and orcer dates

L NoL EBRD SO0

In the matter of :

L. Sri Moti Lal Rai

Sri Dilkeswar Singh

b

3. Sri Sarreshwar Barman
4. Sri Hari Nath Prasad Singh
5. Sti Surendra Rai

6. Sr1 Raghu Bansh Rai



10.

11.

12.

13,
14.
15.
16.
17.

18.

Sri Chaturbhuj Rai
Sri Bas Dco Rai

Sri Dil Maya Sona

Sri Ram Shankar Shah
Sri Deep Singh

Smti Padma Rai

Smti Sita Thapa

Smti Binati Devi

Smti Biro Devi

Smﬁ Madina Khatoon
Smii Maya Dé\/i

Smti Anita Hindu

..... Petitioners

-Versus-

Lt. LH.Sailo
Station Staff Officer
Military Station
Umroi Cantonment

Clo 99 APO

Smiti (Ganga Purkutty
Controller of Defence Accounts

Narengi, Guwahati, Assam.

Alleged Contemners

.....
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Laid down before the Hon'ble Central
Administrative Tribunal for wilful non-compliance of the
judgement and order dated 29.8.200l'in O.A. No. 329/2001
passed by this Hon'ble Tribunal, by the alleged contemners
and the Hon'ble Tribunal may further be pleased to impose
punishment wupon the alleged contemners for wilful

violation of the order of the Hon'ble Tribunal referred to

above.
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AFFIDAVIT

To Srl I, Shri Chaturbhui Rai,

dend of Shillong, pre

it 1y

wWorking in the LUnroi cantonmant, under Garrison Engir

, Wmred

cantonment, Unrol one of the
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1. That T am the petitionsr in the above
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Uate J Order of ghéfT}ibuﬁal

e sEpc  pug

29.8,01 ¥
i Pregent § Me, Justice DeNeChowdhury,
Vica=Chairmgn.

§ The-controvsrsy raissd in this

i application ra;atqg to'the payment of Houge
Rent A11owanca-(§aa) payabls at B-2 class

§ cities, i.s. q8’applicable at Shilleng with
effect from May,1991g

!

I the cadre of Group *'C' and '0' undor ‘BEatigho

All the 18 applicants are working in

Commandsr, Umroi Cantonment, ShlllOﬂg in differsnt
capacities and appointad on differant dates.
| The issus raised in this application has alrsady
§ bsen adjudicated upon in 0.4, 34/2000 (Subhas
4 * Chandra Deb-Vs UeDeI.) dispossd on 16,6,2000,
} d This application thus is allowsd, dirscting the
respondants to pay the Housa Rant Allowance to
b I the applxcanta‘in the light of the same decision

| which squeraly covnrs this case alsa. The
) respondents are also Ordered to pass the necassury

order for paympnt of HRA at tha rate of g2
i gxkiis claas'citles. The respondants ars also

-~

ordered to pay tha arrsars of the HRA on
ladjustmant of HRAy if any, paid earlier to ths
{period to which they would bs found antitled to

or’with e}fact from May, 1991 which may bs

-
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29.68.01 abplicabls to individuals cass calculatingfd
‘ the Housa Rent Allowance at tha rate of 8-2'

class citisa' i.0, at the = Shillong rate,
“j:»':‘:’nh mithin a psriod of three months from ths
"the dats of communication of this ordsr.

e

The. gpblicﬁtion' is 2llowsd. Thare

shall, howavar, bs no order as to costs.
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-To,
" The Station Commander
“._+ Military Station, Uniroi Cantt,
- CI0:99 A PO,

Subject : Payment of HR A, at B-2 class ratc,
. Le. at the Shillong rate, in terms of
Judgment and order dtd. 29/08/01 passed
‘ in 0.A. NO.329/2001( CharurbbUJ Rai and
% 17 others -vs- Union of India and ors.)
Respected Sir,

- Enclosed please find herowith a copy of the judgment and order did. 29/08/2001 passed in

-~ C.A NO. 3292001 by the Hon'ble CAT, Guwahati Bench, Guwahati, directing payment

- of HR.A. to the applicants at B-2 (lass Lnly rate within a period of three months from

~ the date of 1ecc'pt of this order. You are, thérefore, requested to arrange pavment of our
‘arrear H.R.A. with eﬁcct from May 1991 till the current date along with current H R.A.

Hus 1$ for vour mfommtmn and kind necessary autlon

Ianlosed Copw ofthe Order dtd.29.01. 01
as stated above. Yours faithiully

iz
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CePe NO. 20 OF 2002 Sk
- In OA NO- 329 OF 2001 ;

In the Matter of ::
Shri Chaturbhuyj Rai and Others.
eees Fetitieners.

Uniom of India & Ors.

cees Alleged Contemner.

In the Matter of ::

Shri Chaturbnuj Rei & Ors.

sees Petitieners.
- VS - .

Lto OOlo'Loﬂa Séileo b
eeee Alleged Contermer,
I Lt. Gol. L.H. Saile, Station +Staff Officer,Mlitary
"Station,Um'ed. Cantonment E}O. 99 AP0, and alleged contemer
in CP No. 20/2002( In OA. No- 329/2001) solermly affirnm and

" declare as fellows :-

1 That & copy of the Judgment and order dated 29.8.2001

passed by the Honible Tribunal in OA Ne- 329/2001 filed by
Shri Chaturbbhuj Rai and ethers was recelved on 7th 'Sepi:lmm
| ‘vherein the Hentble Tribun®l directed the responcents for
payment of HRA at the rate of B-2 class Cities i.e. at
Sh:i.llong rate within a period of—three nonths.

Contd...F/2
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2 | That as ordered by the Honmible Tribunal Claim of

HRA at Shillong rate was included in regular pay Rill

. No- CIV/43/2001 dated 17th Septi12001. But the claim was

disallowed by the Area Accounts Officer, Shillong. for
vant of paynment authority by CDA, Guwehativide their
letter No. Pay/IV/17 Vol II dated 25.9.2001.

3. That the alleged contemer sent a letter to. CDA,

Narangi, Cuwqhatl requesting to issue suitable instruction
to Area Accounts Office, Shillong for payment of House

 Rent Allowance at Shilleng rate vide this station Head

Quarter letter Ne-785/L/ Q dated 13.10.2001 and 785/6/Q
dated 9th Februaryt2002. | .

4o That CDA,Narangi,Gizwa;hatj. intimated that they didnot
réceive any notice as respondent No- 2 in OA Ne=329/2001 Eyma
frem Hensble Iribunsl,Cuwahati ench and the CDA addressed
to obtain 'inplementation order for payrent through Staff
Channel vide CDA letter No~-Pay/ 3k/ Confdl/OA-329/01

dated 5.11 .20017. |

5. That Area Accounts Office, Stillong 2lso under No=-
Pay/1i/ 17/Vol-II dated 21/11/2001 addressed to take up

the case through staff channel. |

6+ That the alleged contermer begs tc state that the
natter could not be processed through Staff Chennel since

‘the respondents were directed by order zkwt dated 29.8.2001

passed in O.A. No- 329/2001 to pay the House Rent
Allowance(HRA) te the applicants in tke light of the
sone decision dated 16.6.2000 passed in €A No=-34/ 2000,

which aquarely covers this case (0OA Ne- 329/2001) also
and ks their case(OA 34/2000) was not meterialised

since then and it Bas been advised to weit till receipt

of implementation order of G.R. Unroi in respect of

Contd.. OQP/3
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Hontkle Iribunalrg erder dtd. 16.6.2000 passed in OA No=
34/2000, The sald order fer implementation from the

Engineer - in - Chief, Army HQ was received on 21.5.2002
and the matter of 0.A. 329/2001 has been again taken up

with authorities and some mere time will be required to

get sanction fren the apprsepriate gutherity.

7 e That the depsnent respectfully stated that the depenent
has highest reverence and regard fer the Hontble Tribunal
and its order and cennot even think of discebeying the

order of the Hanible Tribunal. The deponent tenders

unqualified apology fer the delay in cempliance of the.
directions centained in the Judgment and erder dtd.29.8.01
given in 0.A., Ho= 329/2001. Serisus efforts have been
taken to implement the erder urgently.

In view of the submissisn made hersin abeve,I
raspeétfully pray that the present contempt petition is
liable to be dismissed by dischaerging the netice issued
te the alleged contermer.

Ihe staterents made in paras 6 and 7 are true to
ny knowledge and those mede in paras 1 t® 5 are true te
ny information end reste are my humble submission. I have

net suppressed any material fact.

ind T sign thls effidavit en this 2§ day ef M
1 2002, OWMQ
fndemified by DEPONENT.
a1l

Advecate.

Solemnly affirmed by the deponent Lt.Cel.L.H.Saile
being indemified by Sari A.Deb Roy, Advacate before me eon
this day of.,‘LMM 12002,

A Voot

Advecate.



